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B3, 2574(31).—D= TRGR, Alex I AR, 1988 (1988 &T 59) HI &RT 110 Bl II—CRT (3) B
Gus (F) ERT Uew WGl BT YANT B 8Y, 9T WRBR §RT d=ald Al I M, 1989 & 99 118 &
Sufd (2) @ e ifgfera uRaes are=i &1 T1fa e (Ifa ufddues gfeadt an wfa ufodus ori) & |fssa
P A 31 JAATHR, 2016 DI AT qH BT UG Bl & |

[ @I 4. 3R.E—11017 / 13 / 2005—UH.41.Ta.]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 1st August, 2016

S.0. 2574(E).—In exercise of the powers conferred by clause (a) of sub-section (3) of section 110 of
the Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby exempts the transport vehicles
notified by the State Government under sub-rule (2) of rule 118 of the Central Motor Vehicles Rules, 1989
from the fitment of speed governor (speed limiting device or speed limiting function) up to the 31* day of
October, 2016.
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